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(0 N.H fer startiwg "erk •• S:uhriadill 

Colliery either, ~  8 L.C L. or 

workers' <:ooperatiu SIH:iely .,. l>J' 

a•J' ~  agency 

SHIU R..L P. VERMA. (Kodarma) : 
Before nationaliution or coal industry 
Sadariadih Colliery (P.S Baghmara,, 
Dhanbad) was being worked privately. 
After 1973 all aon-coaking co1l 
n~ were nationalized. The w Jrk· 

men of Sadafiadih Colliery approached 
the custodian of Madhuban sub-area 
to take over the charge who ~  

them that he would look into the 

matter. In 197' the private o"ncr filed 
a title suit Mo. 28 in the .Cotirt of Ilnd 
Sub-Judge, Dhanbad who te$lrained the 
State of Bihar and Union of India and 
also their agent or reprcsentarives from 
interferina with the workin1J of the said 
<:ollierv. Thereafter the colliery was being 
worked privately by virtue of various 
court• ordcm1 and entire coal sale n:c;ords 

were maintained by the B CC.L. 

In January 1980 the 8  C C.L. \ook 
over with the assurance that the workers 
will become the employees of B.C C.L. 
The pilhcad coal was lifted by B.C C.L. 
but work men were not paid their wages 

etc. of Rs. 3 lakh SO tbousond. In 

»ece1111'er, '1986 » C.C.L. iastaHea pamps 
.ami started raining operation w.itla other 
workers depriving the genuine workmen. 
Heacc the worklllen protested B.C.C,L • 
stepped mi11ing opcratio11. 

.l\fter direetion 'frOll:a 'the Supreme 
Coutt the affected workmen approache4 
the Ccnrral Government through its v ~ 

.. iotu representatl•es like ALC ~  R.L.C. 
1C1 CL-C (-C) who recommended the case 
for consideration to the Central Govern-
ment but oo decision has been take• as 
yet. Colliery Karamchari Sangh has 
telaimed the payment of wages etc.. from 
.Al'ril 1980 titl date. v~ f  starvation 
-ctea!hs of the families and relatives of 
the workmen have occured. Uniter such 
explosiYC situation, I request the Hon'ble 
Prime Minister -and Energy Minister to 
'Start the working through 01ese 5600 
workers either by li.C.C.L. or by WOfkers 
'Cooperarivc society or any legal aaeacy 
to save therA (rQiu starvatiGA. 

(ii) Demand for n direct &ir stnice 
betweea Goa and Kawait 

SHRI EDUARDO FALEJRO <Mot• 
m11gao) ~ Emigrants from Goa in the 
11ulr countries have for quite some time 
been demanding a direct Air India ftight 
from Kuwait to Goa. There arc about 
S0,000 emigrants from Goa in the gulf 
oeountrics and when thty come home 
many of them get stranded at Bombay 
airport since Indian Airlines cannot give 
oeonfirmcd tickets for Goa at the time of 
their departure tor the gulf countries. 
They hne, therefore.. been demanding 
for quite some time a direct air service, 

n~ n  Goa with Kuwait and Dubai. 
It may be recalled that nil other States 
with sizeable emigrants population to the 
gulf countries are linked to those coun-
tries by direct Air lndia service, Tri-
vandrum, for instance, is linked to 
Dubai, Abu Dhabi, ·Kuwait, Sharjah 
and Oharan. l, therefore, urge Govern-
ment to consider the demand for a 
direct air service between Goa and 
Kuwait/Dubai sympathetically so that 
Alir India may start this flight at tho 

c artiest. 


